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In the matter of :

1. Shri Subhash Chandra
s/o lati: Shri chiiOdi Lai
r/o 0. MO. 923,. T/pe-lJ, ^
Delhi Adran. Flats, (Xilaoj sagiw
Delhi.110007

2. Shri pritaivi Singh
s/o Shri Mel;ar Sinyli
r/o Lioase No.368, vi 11.vpoch,;npiir
(NG ar P a 1 ;iii>) r Da 1 h 1.

.1

3. Si.ri s.P.Halhotra
s/o lat;; Siiri - S .MaIhotr-r-.
r/o 5 2/2-A, -inarh iii Garden ,
Gal.i i jah a'aev .• J'ig -t p ai.i,
Dal hi. 11003 1

,4. Slir i Dharaa Pal
s/o lata Shri Cnai. aii oiny;)
C/o V~4S9, Gali !iO • la—1 / , ;iciln ivO-'.-i,
Vi.i ay" P-rk , D^lhi . 11003 3

5  Shr i .'jud'nir Sinyh Vernia
s/o Shri Radhey Shyra.i Veriu-v
r,/o V-'29, slT c-rda pur i ,
Kara ss!'; j-l ay ar , ■ N ew ■ -03 li i i . la

6, Mrs. Sarc j Oixiit- i . ,
vj,/o Shri praclGnp Gary
r/o .i6/8/ , '.hoktil N ay ir ,
Delhi.

7. Sliri P.C.ilana

s/o late Shri GirrHiari Lai Kana
r/o ~163 , M and R am , 1ft t ani --^jy ar ,
New Delhi.

3. Shri i'luraii Lai
s/o - .'nri -anv.'ari Lai .. .
r/o Flat NO-. 830 , ■ Gee cor -Hi,
hi. B . Ro :d , sak et, Mav/ r)e.l hi .

,.;gntd,



9. Shri sunder Lai
s/o Shri M .aiu .-waroop
r/o :i-i47, r-iayhubir Colony,
G,ili NO.4/5, i'jDndli, Delr.i.

' 10. Slu-i liar Govjnd Singh
s/o Shri IV •rillI uh 'iidwC
r/o 8-3/1'15, Notialla Nabl Keicun,
Chandi Mandir Noad, i la par,
■r; h a z i ab a d, U. ?.

11. Shri RainSGh Ciiander
s/o Shri cha-iju i 'Gain
j;-/q 61 /■ , i !an' ' '^n c 13.y e ,
Go pal i i ag ar , a j a l-g ar h,
N 0W Ds 1 !'i .i. •

12-. Shri Mand iCi.sriore
s/o lata Shri Roop Lai
r/o B~80, Raj Nagar, Palaai Colony,
Lev; Delhi.

13. Shri Brahin:': prakash Singh
s/o Shri i'aj Singh

/N HU-34/B, Pitaxii Pura,
^  !2elhi. 110034

14, oi-irl Roop Ram Bansv;al
s/o late Shri uarn Slngi i ;jansv;.-il
r/o A-3/45, sector-IV, i-oninJ ,
Dq Ihi . 1120 35

15- Sliri Devi Dayal
s/o Shri Mangloo Ram
r/o 0 -7 /115 , Sec tor -111,
Ro'nini, Delhi. llOOBj

O  J6. Shri /Viand Kumar
s/o Shri Lai Singh
r/o F-57, N an ak Pura,

'  Mev; Delhi. 110021

17. Shri Surintler !Hmar
s/o Shr.i dazari Ram
r/o ,tr. 'Jo.33, Sector-VIll,
R. 'C.Puram, Nev; Delhi.

13. Slir i Kail ash =Chand
s-'o late Shri Mang at Ram
r/o 151, Himri Colon;,
Delhi Adma. Flats, Ashok Vihar,
Dell-.j . 1100 :> 2

19. Sh.r i 1 lar j s • i\um ~r
s/o Icate ■-•hri Tej Rajn
r/o 4 36, l.ancer 's ilo ad ,
Tim-;r}.x;.r , Delhi.
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1.

Shri ml-^esh !4xmar

^T psnital Territory
Govt. of Nation ""Oie^ secret^ary ,
of nelM, Through its. .nie
5, sham Natn Harg»
Delhi*110034

3 earnt ,ar y 0 in .anca '
Govt* o£ NCT o£ oelBii '
5 , sham Math Harg t
DeIhj • 110034

Dy;secrat..rY (Fin.) Accounts,
Govt* o£ WCT o£ Delhi,
5, Sham Nath H£trg ,
Qnihi.110054 ,
twone for respondents;

0 R D„E„R„1QRALI

By REDDY- J-

Hoard counsel for applicant on admission

APPLIC£yMT^

pP-SPOMLiEMrS

o

2  The applicants were promoted by-order dat-d
aion^ith the others from post of dunior Hccouhts ' Of f icers
(JAGS, for short) to the post of Assistant Accounts
Officers CAAOs,' for short) in the pay scale of
Rs.6500-10.500 with retrospective effect from 29.6.98,
The grievance of the applicant is that he was eligible to
be appointed in 1996 itself as he had completed 2 years ol
regular service in the post of lAO and the respondents
ought to have- appointed him in 1996 itself- He also
submit that there were posts vacant at that time. Learned
counsel for applicant also submits that in 1994 vide ordct
dated 5-8.94 the batch of JAO's have been promoted who had
completed' the qualifying service - of 2 years with
retrospective effect - from .the data given in the above
order with all consequential financial benefits. »v.
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^  3„ We ar6 not convincod of this submission. It is for

the employer to fill up the post depending upon the

exigencies of service. the employee has no right under

law to compel the employer to fill up the post merely on

the ground.that the employee has completed the qualifying

service in the post. Even assuming that the other batch

of JAO's has. been promoted earlier in 1994 that cannot

give ..a right to ■ the applicants'to compel an

employer to fill up the post only on the ground that the

applicants have, completed the qualifying service. The

ground of discrimination is also not available to them as

the applicant has no right claiming promotion whenever the

post is vacant. This OA also suffers from the ground of

limitation. If the applicant was aggrieved by the

O  inaction of the respondents for.not promoting them in 1996

the applicants ought to have approached this Court in 1996

itself.

4. For the above reasons the OA is dismissed- No costs.

he

(  AiiOe:JA ) (V.RAJAGOPALA REOOY)
!r (A) Vice Chairman (J)
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